g, /R-oy jdrede/drdrams.an. /A ddian /207
AR, Seaaeled Td JaraT e srferaor
yRYfA WUs ¥.-2 UF. WA, 75 eell-110066

feti®:- _03/03//7
WEB. A f2oyloary

[ar #H,
A AR, . S
1512-¢1, sfcer faamg AT,
TR 7R, @8 fGeal-110663

Rrwer:- a1 SR HfAfFRE, 2005 F dgd quAl

AR,

WO gme & dReR & R Aorfeory dEm
L0/ ) R0/ 7 F e ¥ Hat 3@ REU &
SPS S Lt S kM (M-T) ¥ ogred o gvs

(&

T FHA/AET FIAIT 3TTS HeH g Heldel T STl &

3 HTOY Y § R graelt f ger & qur g9 IeRr # w2/
gdgss frex 4 & — sTehe/ ol AR, Weee 75 feoell & #1A
AT 9= ([8ATS 37e) & &9 H AT FT

afe FEAT § =S g ol T Faar H HEER srfufaas
2005 & @WUs 19 & dgd 30 ffF & fiax wyw 3rdeir witery, diede, &3
ool & THeT i T Thd 2

Horveteh:- ST i? [0 o
(@r.dr. \grusy)
EEARACIE R CE I I BE RN

p|



CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI-110066.

Dated: 27.02.2017

Subject: Information sought under RTI Act, 2005.

Ref No.: CPIO ID No0.12-04/2017 dated 13.01.2017 & RTI Application
No.10311/17 dated 12.01.2017.

Photo copies of the Annexure attached to the RTI application No.
10311/17 dated 12.01.2017 were received by the O/O Hon’ble Judicial
Member on 27.02.2017. I would like to mention that after a long
leave I resumed my duties on today i.e. 27.02.2017. Since I have lot
of pending work relating to the Court matters and my colleague is also
on leave, I require some more time to compile the documents sought
for by the RTI applicant vide his application dated 12.01.2017.
Therefore, I may be given at least 3 weeks time for submission of the
reply to the RTI application.

AP

(Sr. P.S. to Mr. S.K.Mohanty)
Member (J)

CPIO, CESTAT, New Delhi.
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N
Customs Excise & Service Tax Appellate Tribunal /Q
West Block No.2, R.K. Puram, New Delhi — 66

Dated : 03.02.2017
CPIO I.D. No. 12-04/2017

Sub : Information under the RTI Act, 2005 —reg.

With reference to the RTI application no. RTI/P-195/10311/17 dated
12.1.2017 filed by Shri R.K. Jain in CPIO I.D. No. 12-04/2017, the relevant
information pertaining to Registrar office is as under :

(A)-(B) Does not pertain to Registrar office. CPIO may obtain the relevant

information from the concerned officer/ section.

(C) The information sent to the Ministry was not generated by Registrar. The
information as received from the concerned Member was only forwarded
to the Ministry.

(i)-(ii) Does not pertain to Registrar office. CPIO may obtain the relevant
information from the concerned officer.

(iii) No further information in this regard is available in Registrar offige.

—_— 4
(A.Mohan Kumar)
Registrar

To

CPIO, CESTAT, New Delhi



To,

F. No. 12-04/ CESTAT/CPIO-ND/VPP/2017 ~\
Customs Excise and Service Tax Appellate Tribunal \Q
West Block No 2, R.K. Puram, New Delhi-110 066
Dated. 27.01.2017

ID No.12-04/2017

Sh. R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003

Subject: Information under Right to Information Act 200S5.
Sir,

Please refer to your RTI application No. 10311/2017
Dt.12.01.2017 and our ID No. 12-04/2017 the information received
from SPS to S.K.M M(T) containing 01 page is enclosed herewith for your
reference please.

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. - (@ 2/- per page) to this Tribunal by cash or DD in favour
of Accounts Officer, CESTAT, New Delhi.

In this matter office of CPIO received reply from PS/PA to Hon’ble

_S_E__M_o_lganty Member (J) stating that no Annexures-A,B,C are found with

the applicants RTIL.. Therefore, without Annexures reply is not possible.
Thus the RTI apphcat1on is disposed of.

Note:- RTI application’s replies which are related to outer benches may be

gathered form there by filing RTI applications there directly, for

facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New
Delhi.

Encls: As above

T
¥/

.. .

cog ¥ TATE (V.P. Pandey)
enCAtA o Central Public Information Officer
(CusTons, sx:sse; RVET i
M EW [

- {DISPATCH °E(JT10N>

\.__,. SN



CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI-110066.

Dated: 24.01.2017

Subject: Information sought under RTI Act, 2005.
Ref No.: CPIO ID No.12-04/2017 dated 13.01.2017 & RTI Application
No.10311/17 dated 12.01.2017.

With reference to your CPIO ID No0.12-04/17 dated 13.01.2017
received on 17.01.2017, enclosing therewith the application filed by Shri
R.K.Jain, seeking information with regard to the matters of Shri.S.K.

Mohanty, Hon'ble Member (J). It is found that the Annexure-A, B & C are
not attached with the RTI Application.

Therefore, it is requested that the Annexures-A, B & C may kindly be
provided for making proper reply.

¥4

(Sr. P.S. to Mr. S.K.Mohanty)
Member (J)

CPIO, CESTAT, New Delhi.




F.No. /o/~©Y | CESTAT/CPIO ND/ /PP/2017 @
Customs Excise and Service Tax Appellace Tribunal
West Block No 2, R.K. Puram, New De:Li-110 066
Dated:- /\?/O//o?o/§l
ID No. /X~© 9/120/?

Subject: Information sought under RTI Act. 2005

Sir/Madam,
Please 1cfer to RTI application No. / D‘?////; dated
_IR/04/ /7 of Shri/Smt R.XK. Jain undcr RTI Act 2005 (copy
enclosed) wherein ccriain information are souvl t as mentioned therein

is related to your scction.

Therefore, 111 terms of th> provision = of Section 5(4) read with
Section 3(5) of R | Act 2005 the RT! applicatior: No. /03////'72
dated. /%Q;é’/uz CPIO ID No. /o<\'oc//g; s forwarded herewith wo
the you as'deemed CPIO with thc request 10" prov de the correct and para
wise information,inspection on or belore Q?/0/ aaz/;zduu Iv
the applicant and mntimate the undersigne:| 1¢ stipulated tinm

failing which, you will be responsible for delay anid penalty 11 any, under
section 20 of Rl Act You are, furthcr requested to follow OM
No.12/31/2013-1k dated;12.02.2013 circuiaow ¢ 23.05.2013

Note:. RTI application’s replies which are related to outer

benches may be cathered form therc by lilirng RTI applications there
directly, for facilitaton. CPIOs are nominatecd at all outer benches
separately.

Encl: As above. : C&

(V.P. ndevy)

Cernit al 2 iblic Information Olhice:
Copy to:
1 SPS T2 Hon M) gn S W
2. PATD Rp et Ton e
kk, ~ PATD Reap ‘ for | .
[ / B | 4SS aTY b}wﬁsta SERVICE TR APPELLATE TRIBUNAL
/ NEW DELHI-110086
S| rwE Pk |

4.Computer Section for uploading on w bsit¢

IAN 2
5. Shri 2.K. Jain 8 JAN 2017

1
- 1512-B, Bhishm Pitaraiah Marg,
\\\\”\/ Wazir Nagar, New Delhi-110003 {SlGN. | Qn/éCTtON)J,
\V\

ey




pplication under Section 6 of the Right to Information Act, 2005 @

. S o Ref. No. :RTI/P-195/10311/17
0 \v To- N0 /2 0‘//}9@/' Dated : 12-1-2017

7
Shri V.P. Pandey o
CPIO & Asst. Registrar j Custorr
Customs Excise & Service Tax Appellate Tribunal, "
West Block 2, R.K. Puram,

New Delhi - 110066 e siock o2, R b \ o ,{
V\ld‘

Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information | (A)CPIO, CESTAT, Bangalore, by his RTI reply
required dated 29-12-2016 (Annexure-A) has intimated
that the file for Appeal Nos. E/793 & E/3352 of [
2012 in the case of Astrix Laboratories S\D

pertaining to CESTAT, Bangalore, are with X0 N
Shri 5.K. Mohanty. Member (Jud.), CESTAT, M @)
Delhi. In this respect, please provide the M

following information:

(1) Please provide information as to the number ﬂQ}O
of pages contained in each of the aforesaid
files.

(i) Please provide name and designation of the
officer in whose physical custody the said dzA
files have been as on 15-11-2016 and as on
the date of the reply to this RTI Application.

(iii) Please provide certified copy of the file
cover.

(iv) After providing the certified copy of the file Q@
cover, please provide inspection of the said
files.

(B)Please provide the copies of all communications
and notes sent by Shri S.K. Mohanty to the
Hon'ble President, CESTAT or to the Registry,
in relation to the aforesaid Appeal.

(C)In relation to communication dated 6-4-2015 of |
Ministry of Finance in relation to complaint
against CESTAT Members, Shri A. Mohan
Kumar, Registrar, by his letter F. No.
01(02)R/Judl./CESTAT/2015 dated 14-5-2015




-

(Annexure-B) to the Ministry of Finance,
Department of Revenue, New Delhi, has
submitted Member-wise details of the cases
pending with each of the Member of the
CESTAT. At Sr. No. 14, only 04 number of
cases have been shown as pending with Shri
S.K. Mohanty, Member (Judicial), whereas as
per the information now provided by the
Assistant Registrar, CESTAT, Bangalore, by
his reply dated 3-1-2017 (Annexure-C), at least
15 cases were also pending with Shri S.K.
Mohanty, therefore, the Registrar, provided
false and incorrect information to the Ministry
which was examining complaint against
CESTAT Members. In this regard, please
provide the following information:

(1) Please provide the exact number of cases
with Appeal Number and case name, those
are pending before Shri S.K. Mohanty as on
14-5-2015 and as on 1-8-2016, 1-10-2016,
1-12-2016 and as on the date of reply to this
RTI Application.

(ii) Please provide information as to the current
status of all such pending cases of Shri S.K.
Mohanty.

(iii) Please inform whether Shri A. Mohan
Kumar, Registrar, has now provided correct
pendency position to the Ministry of
Finance. If yes, please provide a copy of the
said communication.

Note:-Please provide pointwise information/
response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.
6. | A Postal Order No. 38F 091530 for Rs. 10 towards payment of fee is enclosed
herewith.
7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.
Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above

Hira/----HR

>



